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New Delhi , dated this the 2001

KON'BLE MR. S.R. ADiGE, VICE CHAIRMAN (A)
HON'BLE DR. A, VEDAVALLi , MEMBER (J)

Shri Ashok Kapper,
S/o Shri Pyare Kapper.
R/o 05d 21 , Chidya Colony,
5 .A.R. I . Pusa,
New De 1 h i — 1 1001 2 .

(By Advocate; Shri S.L. Hans)

Versu-s

Shr i B.P. M i shra,
Jt. Con t roI 1er of Fa ten ts & Des i gns
Patent Office Branch,

M.M. Bui Iding, Karoi Bagh,
New Deihi—110005.

(By Advocate: Shri B.S. Ja»n)

ORDER

S.R. ADIGE. VC (A)

Pet i t i oner

Responden t

6

430/2000

theOT

Heard both sides on C.P. No.

al leging contumacious non-compi iance

T r i buna » 's order dat ed 17.2.2000 in . O.A. No.

2089/99.

2. in thai O.A. app» icants Ashok Kapper and

Raj Kumar had sought grant of temporary status with

ai l consequential beenfits. They had a 5 so sought

preferential treatment in the matter of future

appo i n tmen t.

3. That O.A. was disposed of by order dated

17.2.2000 holding that appl icants were entitled to be

considered in preference to other freshers or juniors



-n ruture appointments of o.soa I iehn,.,,.

respondents department.

O

■i. Respondents t,e I d seieoiion for three
regolar vaoano.es and t.o temporary vaoanoies of
peons May, 2000. Admittedty both Ashoh Kapper and
Raj Kumar »ere oons,dared. Whi le Raj Kumar »as
eeleoted against one of the two regular vacancies of
peons, Ashok Kapper cou i d not be .selected either
against the remaining regular vacancy or against the
two temporary vacancies of peons H i =; nr ,^wi pcsuMs. MIS grievance is

that preference was not given to h,m whi Je making
seieciions in the background of the Tribunal 's order
dated 17.2.2000.

0

5. As appi icani in tBrms of the aforesaid

order dated 17.2.2000
was ent itled to on i y

against appointments ®of casuai iabourers, and not
against vacancies of peons^ respondents cannot be sa,d
to be in contempt of the Tribunai 's order.

6. Under the circumstances the C.P
dropped and not ices are discharged after

I s

subm i ss i ons

noting the

made by respondents' counsel upon



1

o

0

instructions from the departmenta 1 representative who

was present in Court, that appl icant Ashok Rapper's

ciaim for reengagetnent would be considered when

future recruitments CtVfe. made in Group 'D' category.

C Dr . A , Veoava I I i ) (, S , R , Ad i ge
Member (J) Vice Chairman (A.)

k a r t h i k


